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Mr VU Bhaskara Menon forapplicant

Mr CS Ramanathan for respondents 1-3(proxy)
Mr PK Madhusoodhanan for respondents-4

ORDER

The applicant in this cass Hés Piied another
D.A.NO.SSG/QU which has been admitted by us. That appli-
cation was filed on the gtound that sincse the'present
application was filed, number of orders have been issued
and tﬁe applicantvpreferred to filse separate comprehensivs
application and hehce 0A-536/90 was filsd before us and

that has been admitted.

In view of th& circumstances, this application

( AV HARIDASAN ) ( NV KRISHNAN )
JUDICIAL MEMBER ADMVE. MEMBER

20-7-1990

is dismissed as withdraun.




